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1. 	Both sides are present. 

2 4 	matter is admitted subject to limitation. Since reply has 

ben filed in this Case, let the matter be fixed for hear irm on 

5.5,1998. 

3. 	The M.A. 194/97 has been filed by th.r teen applicants with 

the prayer that they be added as party_ :pll;nctS  in the O.A. 233j97, 

We have perused the contents of the l.A and WO find that there is no 

provision in the law whereby the applicants may make such a prayer. 

Accordingly, ('LA is dismissed without any order as to cost. We, however, 
Lnstant applicants 	 Lnot 

give liberty jto file aR O.A, if theL are so aggrieved and if otherwiSe4 
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